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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

Original Application No. 1348 of 2024
IN THE MATTER OF:

ANAND PURI GOVIND GARG TANK ROAD ... Applicant
RESIDENTS WELFARE ASSOCIATION

Versus
GOVT. OF NCT OF DELHI AND ORS. ... Respondent

N.D.O.H.- 28.04.202

APPLICANTS REPLICATION / REJOINDER TO THE REPLY FILED BY

THE RESPONDENT No. 08 - FAITH ACADEMY SCHOOL

The applicant denies all allegations, averments, and contentions raised
in the counter affidavit/Reply except those specifically admitted in the
Original Application and reiterated herein with supporting documents. The
counter affidavit/Reply is evasive, factually incorrect, and legally
unsustainable, misleading, and devoid of substantive rebuttal to the
environmental violations raised in the Original Application. The applicant’s
case is founded on the constitutional mandate under Articles 21, 48-A, and
51-A(g), the National Green Tribunal Act, 2010, Environment Protection
Act, Water Act 1974 and the public trust doctrine.

Rejoinder to the Reply of the R ndent to th n i List of
Dates:

The applicant denies all allegations, averments, and contentions
raised in the counter affidavit/Reply except those specifically admitted in
the Original Application and reiterated herein with supporting documents.
The counter affidavit/Reply is evasive, factually incorrect, and legally
unsustainable, misleading, and devoid of substantive rebuttal to the
environmental violations raised in the Original Application.
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Rejoinder to the Reply of the Respondent to the Preliminary
Objections (PO)

Preliminary Submission At the outset, the Applicant denies each and
every allegation, contention, and submission made in the Preliminary

Objections unless specifically admitted herein. The objections are
misconceived, legally untenable, and intended to deflect attention from the
substantive environmental violations raised in the Original Application. The
OA is maintainable, within limitation, and squarely within the jurisdiction of
this Hon’ble Tribunal under Sections 14 and 15 of the National Green
Tribunal Act, 2010.

PO14 - Alleged lack of jurisdiction due to pending High Court writ
petitions

Denied. The pendency of W.P. No. 13732/2021 and W.P.(C) No.
14561/2021 before the Hon'ble High Court does not oust the jurisdiction of
this Hon’ble Tribunal in matters involving substantial questions relating to
the environment.

« The subject matter before the High Court pertains to direction dated
17.12.2020 as passed by the Hon'ble High Court in W.P. (C) No.
10532/2020, according to which the DDA was to dispose of the
Petitioners objection to the measurement of the land concerned,
whereas, the present OA raises distinct issues of envirdnmental
degradation, ecological restoration, and statutory non-compliance

under the Environment (Protection) Act, 1986, Water Act 1974, and
Air Act.

» Section 29 of the NGT Act bars civil courts but not constitutional
courts; however, there is no bar on parallel adjudication where the
causes of action and reliefs differ.

« The Applicant’s impleadment in the writ petitions does not preclude
independent proceedings before the NGT (see Forward Foundation
v. State of Karnataka, (2015) 12 SCC 1).

€
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« Interim protection granted to the Respondent in the writ petitions
does not extend to immunising them from environmental scrutiny

under the NGT Act.

PO15 - Land use as play field; pond restoration impossible; no
ongoing violation; suppression of facts

Denied in toto.

« Land use argument: The CBSE affiliation requirement for a play
field is irrelevant to the statutory duty to protect and restore water
bodies under the Wetlands (Conservation and Management) Rules,
2017, Water Act 1974 and the Public Trust Doctrine. Moreover, the
CBSE has provision wherein a school can utilize a public park and
other ground available for public at large, therefore no need to have
its own playground for affiliation. The Respondents affiliation
document is annexed herewith and marked as Annexure A-20 for
clarity on norms.

« Past conversion to institutional land: Conversion by DDA does
not extinguish environmental obligations, constitutional safeguard
and protection under the Environment and Water Act; see Hinch Lal
Tiwari v. Kamala Devi, (2001) 6 SCC 496, holding that ponds must
be restored irrespective of the current land use.

« Restoration feasibility: The assertion that restoration is impossible
after 43 years is contrary to NGT precedents where filled-up water
bodies have been ordered to be revived (see Ajay Dubey v. State
of M.P., OA No. 317/2015, NGT PB).

« No ongoing harm: The continued occupation and non-restoration of
the site constitute a “continuing wrong” under Section 14(1) of the
NGT Act; limitation does not apply.

- Suppression of facts: The allegation of lack of clean hands is
baseless and scandalous in nature, inspired with malice; all material
facts, including historical land use and present status, have been
disclosed in the OA with supporting annexures.
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PO16 - Allegation of fraud, malice, and extortion

Denied in toto. The allegations are scandalous, unsupported by any
evidence, and intended to prejudice the Tribunal against the Applicant.

« The OA has been filed bona fide in public interest to protect the
environment, as permitted under Section 18(2) of the NGT Act.

« No particulars of the alleged fraud or extortion are provided,
rendering the objection vague and liable to be struck off. In fact the
provisions of the RTE Act were also not adhered to by the

Respondents.

« The Hon’ble Supreme Court has repeatedly held that bald allegations
of malice cannot defeat a public interest environmental action (see
M.C. Mehta v. Union of India, (1987) 1 SCC 395).

PO17 - Vehemently denied. The cause of action is continuing in nature as
the environmental harm — namely, the non-restoration of the water body
and ecological loss — persists to date.

Section 14(1) of the NGT Act allows applications within six months from
the date of cause of action, extendable by 60 days; in cases of continuing
environmental damage, the clock runs afresh each day (see Goel Ganga
Developers v. Union of India, (2018) 18 SCC 257). Even the ongoing
alteration and new development on the subject land in question amounts
to the continues harm to the environment at the hands of the Respondents.

Even, if the allotment/lease occurred in the year 1980/1984, the
environmental obligation to restore and protect the site remains. The Public
Trust Doctrine imposes a continuing duty on the State and allottees under
the lease. Moreover, it may not be out of the place to say that, the land so
allotted, was actually the one forming the catchment area of the natural
pond and may have been the land initially slated to be allotted under lease
to the College. Therefore, the allotment/lease of the said portion of land
was made on temporary basis to the Respondents, to be used as playfield,
with the covenant, that they must not change or alter the topography of
the land so leased admeasuring approximately 0.98 acres, which may also
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include some portion of the passage. The document or noting citing
acknowledgment and existence of the natural pond is annexed herewith

and is marked as Annexure A-21.

The assertion that the site has “no public use or ecological value” is
contrary to scientific evidence that filled-up wetlands can be restored to
ecological function.

The reliance on Union of India v. State of Gujarat and Sukhdev Vihar
RWA is misplaced; those cases involved facts where no continuing
environmental harm was established, unlike the present matter.

Therefore, the Applicant with great humility would reaffirm it stand, that
the Preliminary Objections are devoid of merit and liable to be rejected.
The OA is maintainable, within limitation, and raises substantial questions
relating to the environment that fall squarely within the jurisdiction of this
Hon’ble Tribunal.

Para-wise Replication / Rejoinder to the Reply of the Respondent
to the “Facts in Brief”

The applicant denies all allegations, averments, and contentions raised in
the Reply/counter affidavit except those specifically admitted in the Original
Application and reiterated herein with supporting documents. The
Reply/counter affidavit is evasive, factually incorrect, and legally
unsustainable. The applicant’s case is founded on the constitutional
mandate under Articles 21, 48-A, and 51-A(g), Environment Protection Act,
Water Act 1974, the National Green Tribunal Act, 2010, and the public trust
doctrine.

Para 01: The contents of the reply in para 1 of the “facts in brief” are
denied in toto, save and except what is specifically admitted in the Original
Application. The present application has been filed bona fide and in public
interest, within the scope of Section 14 of the National Green Tribunal Act,
2010, to address continuing environmental harm. The applicant is duly
authorised to institute these proceedings; the Respondents have defended
the writ by the Petitioner/Applicant before the Hon’ble High Court of Delhi
and therefore cannot raise the question on authorization, owing to
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application of maxim of “"Constructive Res-judicata”. Hence, the allegation
that there is no such resolution is false and contrary to record. The applicant
association, by its very constitution, is committed to securing a healthy and
conducive living environment for its members and the neighbourhood, and

the present proceedings are a direct manifestation of that mandate.

Para 02 4: The contents of paras 2 to 4 of the Respondent’s reply are
wrong, misleading, and denied. The respondent’s reliance on the age of the
allotment and the pre-1986 status of the Environment (Protection) Act is
misconceived. Environmental obligations arise not only from statutory
enactments but also from constitutional mandates under Articles 21, 48-A,
and 51-A(g) of the Constitution of India, which are of continuing nature.
The existence of a natural pond and open space in the subject land /
disputed area is supported by contemporaneous records, including DDA file
notes pertaining to subject land in question. The document or noting citing
acknowledgment and existence of the natural pond is annexed herewith
and is marked as Annexure A-22.

The respondent’s narrative of “water-logging with filth” in 1981 in
fact corroborates the presence of a natural depression/water body, which
ought to have been preserved and rejuvenated rather than obliterated. The
inauguration stone and constituency boundaries are irrelevant to the
environmental character of the land. The applicant has never claimed
exclusive recreational rights but asserts the public trust doctrine — that
such ecological assets are held for the benefit of the public at large and
cannot be alienated or repurposed in violation of environmental norms.

Para 05: The contents of para 5 of the Respondent’s reply are denied. The
DDA's uploaded layout plans are not conclusive proof of the absence of a
water body, particularly when independent revenue records, site
inspections, and historical correspondence confirm its existence. Details
regarding formation of survey team along with survey report and the
reasons for not handing over the possession of land to the College is
Annexed herewith and marked as Annexure A-23.

(&)
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The absence of demarcation in a planning map does not extinguish
the physical reality of a pond or its ecological function. The respondent’s
own letter dated 17.09.1984 refers to a “slushy, unused, vacant area”
adjoining their land — a description consistent with a natural depression or
seasonal water body. The attempt to equate “slushy” solely with filth and
to deny its environmental character is untenable. Similarly, the DDA letter
dated 26.09.1983 acknowledging an “unused portion shown for a park”
supports the applicant’s case that the area was earmarked for public/open
space use. Accessibility issues at the time do not justify encroachment or
change of use. Respondent No. 07 official file noting recording factual
position of the land in question is annexed herewith and is marked as
Annexure A-24.

Para 06: The contents of para 6 of the Respondent’s reply are denied in
entirety. The blockage of the historical passage and the encroachment upon
the pond/open space by the respondent school have caused grave
inconvenience to residents and have aggravated traffic congestion and air
pollution in the locality. The existence of multiple accesses elsewhere does
not diminish the environmental and mobility impact of blocking a traditional
route. The respondent’s attempt to shift blame to commercial activity in
Tank Road Market is irrelevant to the present cause of action and amounts
to a diversion from their own statutory duties.

The environmental benefits claimed by the respondent from
maintaining internal greenery do not offset the ecological loss caused by
obliterating a natural water body and obstructing public access. Awards for
horticulture, rainwater harvesting, or solar panels, while commendable,
cannot be used as a shield against accountability for environmental
degradation in violation of the public trust doctrine and the NGT’s mandate.
The Respondent School, in anyway has to perform all the activities such as
rainwater harvesting, plantation, solar panel, etc., in order to meet out the
affiliation requirement for CBSE and is not voluntary or for the benefit of

the association or society at large, same can be seen from the content of
the Annexure A-20.
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Para 07: The contents of para 7 of the Respondent’s Reply are denied in
toto. The respondent’s assertion that no pond ever existed is contrary to
contemporaneous revenue records, site inspection reports, and historical
correspondence, which clearly identify the presence of a natural water body
in the disputed area. Respondent No. 07 official file noting recording factual
position of the land in question and sketch of the area are annexed herewith
and are marked as Annexure A-25.

The existence of rainwater harvesting systems or internal horticulture
within the school premises does not negate the fact of environmental
degradation caused by obliteration of the pond. The allegation of selective
targeting is baseless — the applicant’s case is founded on documentary
evidence and the public trust doctrine, not on any personal or institutional

bias.

Para 08-09: The contents of paras 8 and 9 are denied. The
communications referred to in the Original Application are drawn from
official records and RTI responses. Whether or not they were addressed
directly to the respondent is immaterial to their evidentiary value in
establishing the historical and environmental character of the site.

Para 10: The contents of para 10 are denied. The applicant reiterates that
the land bearing the natural pond — now buried under concrete — forms
part of the area under the respondent’s control, Copy of the photographs
obtain from the Respondents own website, document or noting citing
acknowledgment and existence of the natural pond and relevant geo-
imaging are Annexed here as Annexure A-26 (Colly).

The respondent’s claim of no construction on the playground is
misleading; the environmental grievance is not limited to built-up
structures but extends to any alteration or covering of the pond area, which
constitutes a violation of the public trust and applicable environmental
norms such as violation of Water Act 1974 and the constitutional safeguard
under Article 21 & 48A. The lease covenants, read with the Delhi

Development Act and MPD-2021, require preservation of such ecological
assets.
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Para 11-12: The contents of paras 11 and 12 are denied. The pendency
of any matter relating to the playground before another forum does not bar
this Hon’ble Tribunal from adjudicating the distinct environmental issues
raised herein, as per Section 14 of the NGT Act, 2010. The applicant seeks
no “undue benefit” but only the enforcement of statutory environmental

obligations.

Para 13: The contents of para 13 are denied. The destruction of the natural
pond and the resultant ecological imbalance, including potential public
health impacts, are supported by photographic evidence, expert reports,
and site inspections. The presence of a rainwater harvesting system within
the school does not offset the loss of a natural recharge zone. Allegations
regarding the applicant’s locality, building norms, or commercial activity
are irrelevant to the present cause of action and appear intended to divert
attention from the respondent’s own statutory duties.

Para 14-16: The contents of paras 14 to 16 are denied. The environmental
publications and reports relied upon by the applicant are relevant to the
broader context of ecological degradation in the area and support the need
for protective measures. The respondent’s blanket denial without specific
rebuttal is untenable.

Para 17: The contents of para 17 are denied. The tagging of “Prasad Nagar
Lake/Jheel Park” by the NGT-appointed monitoring committee does not
preclude the existence of other water bodies in the vicinity, including the
one forming the subject matter of this application. The applicant’s claim
pertains to a distinct pond area, supported by revenue and planning records
and not limited to the tagged lake and the same can be ascertain from the
official records annexed herewith as Annexure A-27.

Para 18: The contents of para 18 are denied. The closure of the passage
has been documented through site photographs and local testimonies. The
resultant congestion and environmental impact are real and continuing,
irrespective of the respondent’s denial.
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Para 19: The contents of para 19 are denied. While commercial activity in
the area may contribute to traffic, this does not absolve the respondent of
responsibility for its own actions that exacerbate congestion and
environmental harm. The applicant’s grievance is specific to the obstruction
and alteration of the traditional access route.

Para 20: The contents of para 20 are denied. The absence of complaints
between 1981 and 2017 does not extinguish the applicant’s right to seek
redress for a continuing environmental wrong. The doctrine of continuing
cause of action applies to ecological harm, and the Tribunal’s jurisdiction is
not time-barred in such cases.

Para 21: The contents of para 21 are denied. The encroachment and
destruction of the natural pond have caused loss to the residents and the
environment, as evidenced by the Photograph of the inundation of the Tank
Road locality and as well as from the fact that during summer this whole
area witness acute water shortage crisis. The ground water table has
diminished to a point of scarcity. The respondent’s bare denial is
unsupported by credible evidence and is contrary to the material placed on
record.

In the light of the above para-wise submissions, the applicant
reiterates the reliefs sought in the Original Application and prays that the
Reply/counter affidavit of the Respondents be rejected, and appropriate
directions be issued for the restoration and protection of the pond/open
space and removal of obstructions, in the interest of justice and
environmental protection.
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Replication Rejoinder to the Reply of the Respondent to the
Grounds

Grounds (i)—-(xix): The sweeping denial of all grounds in the Original
Application is misconceived and untenable. The applicant’s grounds are
based on verifiable facts, statutory provisions, and binding judicial
precedents, and are therefore fully available to the applicant in law.

1. Contempt / Misrepresentation Allegations: The assertion that no
act of the respondent is contemptuous or in contravention of this
Hon’ble Tribunal’s policies is denied. The respondent’s actions in
altering/obliterating a natural water body and blocking public access,
despite statutory and constitutional obligations, amount to a breach
of the public trust doctrine, Water Act, and are contrary to the
environmental protection mandate of this Tribunal.

2. Environmental Damage: The denial of environmental harm is
contrary to the material on record. Revenue records, municipal
correspondence, site inspections, and photographic evidence,
establish that the land in question bore a natural pond/depression
which has been filled/altered. Such alteration has disrupted the local
ecosystem, reduced groundwater recharge, and is inconsistent with
the precautionary principle recognised in Vellore Citizens’ Welfare
Forum v. Union of India, (1996) 5 SCC 647.

3. Acknowledgement of Topography: The respondent’s own
objection to the DDA joint inspection report, and the 1984 letter
referring to a “slushy, unused, vacant area,” corroborate the
existence of a natural depression/water-holding area. The attempt to
redefine “slushy” solely as filth or muddy ground ignores the
hydrological reality that such depressions function as seasonal or
perennial water bodies.

4. Temporary Lease & Misrepresentation: The denial of
occupation/possession under the temporary lease dated 16.04.1984
is misleading. The lease terms, read with the Delhi Development Act
and MPD-2021, impose obligations to preserve ecological features.
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Any alteration of the pond area is a breach of these obligations. The
applicant’s reliance on lease terms is legitimate and within the
Tribunal’s jurisdiction under Section 14 of the NGT Act, 2010.

. Sub Judice Objection: The pendency of related matters before the
Hon’ble High Court does not bar this Tribunal from adjudicating
distinct environmental issues. This position is settled in Bhopal Gas
Peedith Mahila Udyog Sangathan v. Union of India, (2012) 8 SCC 326,
where the Supreme Court affirmed that specialised environmental
fora retain jurisdiction over environmental questions even if other

aspects are before civil courts.

. Threat to Sue Applicant: The respondent’s reservation of a right to
sue the applicant is irrelevant to the merits and intended to
intimidate. Such threats have no bearing on the Tribunal’s
adjudication.

. Case Law Cited by Applicant: The respondent’s contention that Lt.
Col. Sarvadaman Singh, Hinch Lal Tiwari, and Jagpal Singh are not
precedents is legally untenable. These judgments lay down binding
principles of law under Article 141 of the Constitution, particularly on
the preservation of water bodies and the public trust doctrine, and
are not confined to their facts alone.

. 1983 & 1984 Letters: The 1984 letter's reference to a “slushy,
unused, vacant area” and the 1983 DDA letter showing the area for
a park both support the applicant’s case that the land was intended
for public/open space use and had water-holding characteristics.
Accessibility issues at the time do not justify encroachment or change
of use, nor do they negate the environmental character of the land.

Therefore, in the light of the above, the applicant prays that the
objections raised in Grounds (i)-(xix) of the respondent’s reply be
rejected, and the matter be adjudicated on merits with due regard to

the environmental harm and legal obligations established on record.



829

Rejoinder to para 22-26 of the Respondents Reply-

The Contents of the paragraphs of the Respondents Reply,
as alleged, are wrong and are vehemently denied in
entirety as though herein, in view of the detailed
submissions made hereinabove, addressing each
substantive para of the respondents’ reply on merits,
including land use classification, MPD-2021 provisions,
pond location, Wetland Authority listing, cause of action,
and jurisdiction, which kindly be read as part and parcel
hereof for the sake brevity. What is interesting herein,
about the Respondents reply, is the fact that none has
annexed any document dated back to the allotment and
describing the area and its topography for the reasons best
known to them. No sanctioning document for construction
or regulatory requirement such as EC, etc. were placed on
record.

PRAYER

In view of the above submissions, it is most respectfully prayed that
this Hon’ble Tribunal may graciously be pleased to:

1. Take this replication on record;
2. Reject the Reply / counter affidavit filed by the respondents;

3. Direct immediate restoration and protection of the
pond/open space;

4. Direct removal of obstructions to public access;
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Resolution for Authorization to The President

Resolved the Shri Ranjeet Kumar Gangwal, the president of the
Association be and is hereby authorized in the meeting to the
following acts:

Shri Ranjeet Kumar Gangwal, the president be and its hereby
authorized to file suit ,application , replies ,affidavits , appeal ,
appoint advocates and sign vakalatnama on behalf of the
association in respect of the matter pertaining to the welfare of
the association and its member and as well as in respect to
securing the right of the association and member as bestowed by
the Constitution of India especially with the matter pertaining to
the restoration and protection of the natural pond and
environment, thereby securing the ‘right to life’ of the member of
the association '

10, May,2024
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NO : CBSE/AFF/2730054 /EX-00759-1920/2019-20/ Dated: 05/10/2020

The Manager,

FAITH ACADEMY

John L, Dorsey Road, PRASAD NAGAR NEW DELHI

DELHI ,CENTRAL DELHI , 110005

(M: 25715784,25748208)

Sub: Extension of General Affiliation up to Secondary/Senior Secondary Level - regarding
Ref: Application No. EX-00759-1920

With reference to your application on the subject cited above; I am directed to convey the
approval for Extension of General Affiliation as per details given below:-

Affiliation No : 2730054
Affiliated for : Senior Secondary
Category : Extension of General Affiliation

Period of Extension of : 01.04.2019 to 31.03.2024

In view of current COVID-19 pandemic which has most severely affected the normal
functioning of schools in the country, however, the school is pursuing to provide extension of
affiliation so as to avoid any difficulty for the purpose of admission /registration/ obtaining
loan/renewal of various safety certificates from appropriate state authorities.

Therefore, the competent authority of the Board after due consideration has accorded approval
for extension of Affiliation based on details/data submitted by school in online application for a
further period of 5 years subject to fulfilment of following conditions:

The school will follow the RTE Act, 2009 and instructions issued thereon by the
CBSE/Respective State /UT Govt. from time to time.

The School is required to apply on online for further extension of affiliation along with the
requisite fee and other documents as per Rule 10.3 of Affiliation Bye Laws, 2018.

The school will also abide by the conditions prescribed, if any, by the State Government
3. concerned as mentioned in certificate as per appendix III issued by District Education
Officer (DEO) /equivalent officer

The school should ensure the strong governance and management of its activities in way of
4.  comprehensive and quantifiable planning in way of curriculum planning, infrastructure,
resources, physical education, staff development and other co-curricular areas.

The school should go through the provision of Affiliation and Examination Bye Laws
5 and keep a copy there of for reference purpose and also advised to visit CBSE websites
" ie. http://cbseacademic.nic.in/ & http://cbse.nic.in/ for updates. The School is expected to
see all circulars on these CBSE websites regularly.

The school will strictly adhere to all rules regarding safety of students including Fire
fighting and Transportation, etc. Further, school will provide adequate facilities for potable
6 drinking water and clean healthy and hygienic toilets with washing facilities for boys and
" girls separately in proportion to the number of students. The school will ensure that Fire,

Building, health and sanitation and safe drinking water certificates are renewed from time
to time, as per norms.

1

2.

27
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Admission to the school is to be restricted as per relevant rules of Examination Bye-laws
and rule 2.4.5,2.6.5, 7.1, 7.2, 8.4.2, 8.4.10 & other relevant rules of Affiliation bye laws.

The school is required to follow rule No.2.4.7 and 2.4.8 of Affiliation Bye Laws regarding
Books and Quality of Education.

The number of sections may be restricted as per the Appendix V of the Affiliation Bye-
Laws of the Board. For increase in number of sections, the School shall apply online to the
Board as per rule 15.7 of Affiliation Bye laws.

The school shall be solely responsible for any legal consequences arising out of the use of
school name/logo/society/trust or any other identity related to running of school affiliated to
CBSE. The school shall also be liable to bear all legal charges incurred by the Board, if any,
arising out of these circumstances.

The school must strive to promote conservation of environment on their campus through
rain water harvesting, segregation of waste at source, recycling of organic waste, proper
disposal of waste including electronic waste, use of energy saving and energy efficient
electrical equipment, greening of campus, use of solar energy, education and awareness
amongst children on environment conservation and cleanliness etc

The school shall submit their information through Online Affiliated School Information
System (OASIS) as per details given in circular no. affiliation-06/2018 dated 24.04.2018.
Link for OASIS is available on Board’s website:www.cbse.nic.in

The optimum Section teacher ratio of 1:1.5 as well as student teacher ratio of 30:1 is to be
maintained to teach various subjects and school shall appoint qualified and trained teaching
staff on regular basis as per provisions of Affiliation Bye Laws of the Board.

Every affiliated school shall sponsor regularly its bonafide and eligible students in Boards
Class X and Class XII examinations from the year mentioned while granting affiliation/up-
gradation regularly without break or inform with reasons thereof in writing well in time
about the non-sponsoring of the candidates.

Running of coaching institutionsin the school premises in the pretext of providing coaching
to the students for various examinations is not permitted by the Board. Strict action would
be taken on defaulters.

The Manger and the Principal of the school shall be jointly responsible for the authenticity
of the online/offline documents/ information/data submitted by the School to the Board.

Apart from rules to be adhered to by the school as mentioned above for drawing specific
attention of the school authorities, the school authorities are required to acquaint themselves
with all the rules contained in Affiliation & Examination Bye-laws and
circulars/guidelines/notification issued by the Board from time to time. Any laxity in
following rules/instructions of the Board will lead to action against school as per clause 12
of Affiliation Bye-laws-2018.

The genuineness of information / documents / data submitted shall be of school and in case,
if found otherwise the school shall invite action as per affiliation Bye laws-2018

The school shall be responsible for submission of any pending compliance, reply of show
case /legal notice/ complaint and for submission of date/information sought by the Board.
The extension of 05 years shall be from the date of cessation of previous validity of
extension of affiliation



20.

2%,

22

23.

24.

836 @)

The school is required to remit pending fee, if any
The extension of affiliation is being granted as one time measure. However, the cases where

the Show Cause Notice was communicated or grievance / legal cases are pending against
the school, the Board will take appropriate decision in this matter

The school shall renew all mandatory safety certificate i.e Safe Drinking Water & Health
and Hygiene certificate, Fire Safety Certificate and Building Safety Certificate from
concerned Govt authorities time to time

The school shall also maintain record of certificate, compliances, data and other
records/information and shall be fully responsible to produce all such records before Board
and appropriate Government Authorities when asked for, failing which necessary action
shall be taken as per Affiliation-Bye-Laws of the Board. The school shall also be liable for
action by the appropriate Govt., in case of violation / non-compliance of the concerned
Govt. norms

The Board reserves the right to conduct inspection of school as per clause 11.2 and 11.4 of
Affiliation Bye Laws.

Deputy Secretary/ Joint Secretary(Affiliation)

This is a computer-generated document. No signature is required.
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lsnd measuring 3,79 scres is mate to the t?llsqs,
the totsl sres shall be 8,11 sores which uill suit
their requirements, Out of the apéas qf adoitional
jand of 3.79 acres, we hove slready sllotted 2.81
sores sopinst which @ premium of Re, 14,080 has aled
besn veceived, %¥hough the possession of this lend
has not so far been hended over becsuse dﬂnaraagian
of this ares is not Feasible o8 hes been axgiaingﬁ(
by Dy. Dict{lﬂ) in his note at psge 99-100/N,

5 T 3, 2,81 scres of land sut of the totsl arsa

of additionsl land epprox, 3.79 sores slresdy st

sllottss? to the Collmge, The balence ares of 0.8

acres is to be lilottuﬂ. The Principal of tb ;

requasted thet this area of 0,91 acres mayf) k.

! at the beck of the Pond @s it could not by

st this stags ss to how long it will tandl’
the pond, The Bend reguested for has beg - I

in the Plan plaged alongside. The Pri ;1é”??K»

College 48 of the opinion that in case tﬁ&wv%triﬁ“ﬁq“il
l8nd is allotted, they shall be sble togohstruct 4
|
'

% \ ! >

A
2

8 boundary wall which will prévide sugﬁ%ity té\thg

sthdents and woule also restrict thé&téav&G&srB»

4, It is understood thaﬁ?‘g’(«g/f‘emar LG,

a8lsp visited this ares on 12,380 énit indiceted the

\apwroxiuata site and the extent AP sdditional lsng

¥
with its boundarias tp be given to the Collegs and
> 5 elsc dizected P,W,0,/Delhi Administration to immediat
‘i
o 3
3

construet the boundary wall sround the additional lan
te be made svailable to the College. We have slso T8
ved a communication to this effect bearing Na.F,17/
&1 5ite/85/Kelindi/81/CU~6621-25 dated" .5, 81 from the
% 5&”&. Director of Bducation, Delhi Administration,

(; ? . The main issus now, whiech nesds Kb,
g 3 tion is uhsthar an & res of 0.97 scres can b
é i 2 8t the beack of the existing, pond as requested by

Principal of the College,

Comeissioner(L) may kindly sse ang

288 to Commissioner (Planning), ’f:,

foruvard the o

é&anaﬁ Baksh
" Dirp, (0SB
22,7.81/

b L o n
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Land measuring 3.79 acres is made to the College, the total area shall be.
8.11 acres which will suit their requirements. Out of the area of additional
land of 3.79 acres, we have already allotted 2.81 acres against which a
premium of Rs. 14,050 has also been received, though the possession of
this land has not so far been handed over because demarcation of this
area is not feasible as has been explained by Dy. Dir. (ZP) in his note at
page 99-100/N.

3. 2.61 acres of land out of the total area of additional land approx. 3.79
apres already sta allotted to the College. The balance area of 0.9 acres is
to be allotted. The Principal of the (ineligible) requested that this area of
0.91 acres may (ineligible) at the back of the Pond as it could not
(ineligible) at this stage as to how long it will take (ineligible) the Pond.
The land requested for has be (ineligible) in the Plan placed alongside.
The Prin (ineligible) College is of the opinion that in case the strip o
(ineligible) land is allotted, they shall be able to construct a boundary wall
which will provide security to the students and would also restrict the
trespassers.

4. It is understood that the former L.G. also visited this area on 12.3 and
indicated the approximate site and the extent of additional land with its
boundaries to be given to the College and also directed P.W.D./Delhi
Administration to immediate) construct the boundary wall around the
additional land to be made available to the College. We have also received
a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-
6621-25 dated 1.5.81 from the Director of Education, Delhi
Administration.

5. The main issue now, which needs examination is whether an area of
0.91 acres can be allott (ineligible) at the back of the existing pond as
requested by the Principal of the College.

Commissioner(L) may kindly see and forward the case to Commissioner
(Planning).

Ashok Bakah
Dir. (058

Typed Copy 22.7.61/
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™he fmb:t of this ocsas sre 25 ndAry~-

V.C. 88 Per ordérs dated 26,2.79 on Page 39 snte
approved the allotmenss of ad’itdonel land to Kalindi

m&cWWu 4,81 sores, The
wm of 2.81 acres, being the sdditional land bas
already besh recovered,

The possession of this adfitional land has not
been handed over so dw to the fact that in the rear
of this plot, a deep slive pond exists, Moreover the
oWnership of the existing land in the possewsion of
the Collspe suthorities is not clear, 4 survey of
the land in gquestion bas been got done, & cody of
which is placed at SLp t’xv, vhich indicages the
dmensions of 4,81 Hentificotion of the
adédtional land is qﬁ ;{.ma. The increase in the
ares of this plotzgbre than 4,81 acres 1s also ot

' possiblo , m@ét ma;laond.i b mgz‘}

Tt 1s suggested that the possdssion ot*w

. 4,81 afres may be handed over to the Coliege”

authorities, end in cese it is mmm that they
a:xx'ua.g possess woré than 2 ma, the adjustmcnt in
wammmnw:mm be made,

Rizector(CRl.

As decided, the site of Kalindi College was inspected
today by Comissicner (Lands), birestor-(Hortimlture), Dy, Dire
(Hortiowlture), Shrd Trilok Singk, 5.B., M:},&. Dmin, AdBe(8),
and the undersigned, After inspecting the empire wos, the
Tollowing recommendstions wers nadei-

1 AR sros more than 4.87 acs. a8 earlier decided, cennot be
allotted to the Collsge Authorities @ue to site limitetions.
The proposed plot would be bownded by an existing rosd on
o ol proposed Mester Flan road on the north & east wnd
“WW*WM%&M%MV/W

4
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-
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from page overleaf: :

2. o dllotwent of 4.81 acs. of land, purt of the
pond would be afifected by the college site as well
#9 by the Master Flan Bosd, Part of the pond would
be filled up by the PuieDs, Delih Admm., wkile comsw
would be part of the college site would be filled
by the college axthoritics itoelf wnd mot by the DDA
This point muy also be nade clsar while writing
& letter to the principal of the oollege.

3. Two drsins are pessing through the existing cswmpus
of the collage spd needs to be diverted, for tkis
! 88-1V & Director-(H) would study end.put up &
; _proposal, Divergion of the dreins mey be done by
DDA apd pot by the college authorities,

4+ If the college authorities do mob agree for 4.81 n.“

: of lend, then alternate ont, cep be explored
T either in Jonakpwd or wd Residentiel ‘
i Schene, . Jﬁ/}i :
: Vol may kindly a Jetter ia semt
v .. %o the Principal of the
o j " e ¥
= < by
‘ (et 2wt}
. oP
I,L » 5740
P it . 2 :
" &w‘m
— / f.y:\.-? et Homt o %
- w-rvm G %JM i
¥ -J‘J»’ME.& i
fht® . .
t
‘ .
¥ -.;’} \*’
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1end messuring 3,79 scres is made to the Collesge,
the total sres shall be 8,11 wores which will suit
their requirements, Out of the arse q? additional

lsnd of 3.79 acres, we have slready slliotles 2.89

scres against which 8 premium of Rs, 14,080 has alsd
besn teceived, ¥hough the possession of this leng
has not so far besn handed over bsoeuse Cemercation|
of this area is not Ffeasible s hes been expleined’
by Dy, Dir, (2P} in his note at page 99-100/n, -

5 " 3, 2,81 scres of ‘land put of the totsl ares

of sdditional land spprox. 3,79 spres slresdy stg

sllottesd to the Collegs, The balence ares of 0,8

acres is to be allotted, The Principsl of g«

requested that thie ares of 0,91 acres may,

i at the back of the Pond Bs it could not by/
at this stags as to how long it will taxdl’

\b"a

. ) !
the pond, The Bend requested for has bog - [
in the Plan plesed siongside., The Pri ;é"’%‘*\
College 48 of the opinion that in case t?&fﬁs@grip‘-ﬂwa
i land is allotted, they shall be sble tagohstmuct | -
3 > 3
8 boundary wall which will prévide n@ﬁi:y to.the |4-

sthdents and would also/tutﬁ:ict thé%t:uﬁﬂaaozz.

4y It is untsrstood that ’éﬁgffamnr L. G,

a8lec visited this area on 12.3}@%&%&: indiceted the
\PPrroxinate site and the uxmfﬁ‘p? additional long
with its boundaries to be given to the Collegs ang
&lso directed P,W.0./Delhi Administretion to immediateyd
construct the boundary wall sround the sdditional lan
te be mede svaileble to the College, We have glso rz?
ved a communicetion to this sffect bearing No.r,17/
8ite/85/K81indi/B1/0CU~5621-25 dated™.5,81 Prom the
Director of Bducation, Delhi Administration,

ls 3

xm...“;),;

dee dny

8. The main issue now
tion i® uhgthar an & res of O,
2t the back of ths sxisting.
Principal of the College,

Commissioner(L) may kindly see mng

forward the cess to Commissioney (s:xmniné)’. ';; :

» Which nesds axmiynum‘
81 sores can be a)loby
pond ss recuested by

a
Mew srviu,

3 Shskok Baksh
Sty E}i?g{
' * 32.7.6%
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Land measuring 3.79 acres is made to the College, the total area shall be.
8.11 acres which will suit their requirements. Out of the area of additional
land of 3.79 acres, we have already allotted 2.81 acres against which a
premium of Rs. 14,050 has also been received, though the possession of
this land has not so far been handed over because demarcation of this
area is not feasible as has been explained by Dy. Dir. (ZP) in his note at
page 99-100/N.

3. 2.61 acres of land out of the total area of additional land approx. 3.79
apres already sta allotted to the College. The balance area of 0.9 acres is
to be allotted. The Principal of the (ineligible) requested that this area of
0.91 acres may (ineligible) at the back of the Pond as it could not
(ineligible) at this stage as to how long it will take (ineligible) the Pond.
The land requested for has be (ineligible) in the Plan placed alongside.
The Prin (ineligible) College is of the opinion that in case the strip o
(ineligible) land is allotted, they shall be able to construct a boundary wall
which will provide security to the students and would also restrict the
trespassers.

4. It is understood that the former L.G. also visited this area on 12.3 and
indicated the approximate site and the extent of additional land with its
boundaries to be given to the College and also directed P.W.D./Delhi
Administration to immediate) construct the boundary wall around the
additional land to be made available to the College. We have also received
a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-
6621-25 dated 1.5.81 from the Director of Education, Delhi
Administration.

5. The main issue now, which needs examination is whether an area of
0.91 acres can be allott (ineligible) at the back of the existing pond as
requested by the Principal of the College.

Commissioner(L) may kindly see and forward the case to Commissioner
(Planning).

Ashok Bakah
Dir. (058
22.7.61/

Typed Copy



 Bducation by the Byecutive Engineer, Ministry of

FANNEXORE A-28
844 s
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4 site messuring 4,81 Zcres was agreed for
Kalindi College, after incorporating the recommendations
of the zonel plan in the layout plan of ‘this Q_.“,(;:M& .
and also by making the adjustment of 100! road,

'8ince the area oppupied by this college
was 2 acres, the premitum for the balance area of 2,81
a-cres has been recovered, The e
a3 per notes on pegs 37/N €t. 17,1.79 confirmed
that the additional land reguired by the Kalindi
College is Nazul land wunder the managewent of
the Authority, The possession of this site has not
been handed over as per the reasons pointed out
in my note dt, 30,7,79 on pages 55‘.;?6/3, since the
management wes not in & position $o produce the
aubhentic record of the ma:é&itc possession,
Fow, the Deputy Director cation, Delhi Admn,
vide thelr letter at, g@.?g has forvarded a copy
of the letter issued Py the Oovt, of India, =
Minigtry of Rehabilitation(Pages 82-83/Cor)
Arcording to this letter it wes deeided to allot
about 34 2cres of land behind block No, 49 Bast
Patel Nagar for the construction of Sehool , It
was also mentioned in this letter that the possession
of the land will be handed over to the Director.of

Rehabilitation, It 1s not kmown whether the possession
of this adiitional land vas handed over by tho Deputy
Director of Bducation or not, 4 copy of the sketeh
plan showing 3,50 scres land, ;t,v;tng the details of this
land 1s placed st pagd 92/C. /

Ly
The Brea of thip’college c=nnot be increased.
more than 4,81 meres as(indicsted on the plan placed

#
¥
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isnd messuring 3,79 scres is made -to the College,
the total sres shall be 8,11 Beres which will suit
their requirements, Out of the apss of additiona)

land of 3.79 acres, uwe have slrbady allotied 2,87

sores ageinst which 8 premium of Re, 14,080 has alsd
been received, %hough the possession of this leng
has not so far been handed over becsuss CUemsrocation
of this ares is not fessible es hes been expleined!
by Dy. m:.e(zs») in his note st page 99-100/n, ¢

- o ‘2.31 scres of land oot of the tots)l apss
of additionsl land spprox, 3,79 apres slresdy sty
sllotted to the College, The balence ares of 0,9
scres is to be sllotted, The Principal of
requested that this ares of 0.91 acres may o
at the back of the Pond s it could net byf/ h i
at this stage as to how long it will tekd 2
the pond, The Bend reguested for has bog ’ ”\ i
in the Plen pleaed alongeide. The Prifl = ek

: Collvge &8 of the opinion thet in case & twb-stripgor |

| land is allotted, they shall be able togohetmuct | -

& boundary wall which will prévide ”G{Pi’:y o, th f);'

sthdents and would alsp restrict tg&émsan’;. :
4, It is understood thatMe’ former L.,

also visited this ares on 12,3 ,eﬁﬁ'e! indiceted the

aperoximete site snd the extank BY sdditional lsng

with its boundartss tp be Qiqan‘ta the Collegs ang

5 p Siwo directed P.u.0./Delni Administration to immedistef]
Jf e construct the boundary well sround the additional Yan
g to be made asvailable to the College, Us have glso g
i ved s Communicetion to this effect bearing Na.F.17/
a1 sxmfea/ueums/ex/cghsszhzs dated ™,5,81 Prom the
b :? & Bimatof of Bdueation, Delhi Administration,

3 S. The main issye now, which neods
F.. § tion is uhethar an ares of 0,

at the beck of the exigting,
Principal of the College,

6{ ’ Commisaioner(L) may kindly see sng
r% orward the cass tg Commissioner (G}.am\im;)’. ff’ y

: %@ ' B el Sakah

Div, {050
5 il , R )

BRam Lrigm
97 sores can be sllobe

pond as recussteg by

\

.
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Land measuring 3.79 acres is made to the College, the total area shall be.
8.11 acres which will suit their requirements. Out of the area of additional
land of 3.79 acres, we have already allotted 2.81 acres against which a
premium of Rs. 14,050 has also been received, though the possession of
this land has not so far been handed over because demarcation of this
area is not feasible as has been explained by Dy. Dir. (ZP) in his note at
page 99-100/N.

3. 2.61 acres of land out of the total area of additional land approx. 3.79
apres already sta allotted to the College. The balance area of 0.9 acres is
to be allotted. The Principal of the (ineligible) requested that this area of
0.91 acres may (ineligible) at the back of the Pond as it could not
(ineligible) at this stage as to how long it will take (ineligible) the Pond.
The land requested for has be (ineligible) in the Plan placed alongside.
The Prin (ineligible) College is of the opinion that in case the strip o
(ineligible) land is allotted, they shall be able to construct a boundary wall
which will provide security to the students and would also restrict the
trespassers.

4. It is understood that the former L.G. also visited this area on 12.3 and
indicated the approximate site and the extent of additional land with its
boundaries to be given to the College and also directed P.W.D./Delhi
Administration to immediate) construct the boundary wall around the
additional land to be made available to the College. We have also received
a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-
6621-25 dated 1.5.81 from the Director of Education, Delhi
Administration.

5. The main issue now, which needs examination is whether an area of
0.91 acres can be allott (ineligible) at the back of the existing pond as
requested by the Principal of the College.

Commissioner(L) may kindly see and forward the case to Commissioner
(Planning).

Ashok Bakah
Dir. (058

Typed COpy 22.7.61/
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land measuring 3.79 acres is made -to the College,
the total srea shall be.B8,11 acres which will suit
their requirements, Out of the aréa of additional
land of 3,79 acres, we have already allotted 2.81
scres against which a premium of Rs,14,050 has also
been received, ¥hough the possession of this land

has not so far been handed over beceuse demarcation
of this area is not FPeasible as has been explzined
by Dy. Dir.(ZP) in his note at page 99-100/n,

[

3, 2.61 acres of 'land out of the total area
of additional land approx. 3,79 ascres already sta
allotted to the College, The balance area of 0,5
acres is to be allotted, The Principal of tb
requested that this area of 0,91 acres may,
at the back of the Pond as it could not by/
at this stage as to how long it will takgl/ W A
the pond, The dand requestad far has beg '“t? A
in the Plan plaged alongside. The Pri }:§5F¥i.
College d&s of the opinion that in case th&ﬁﬂstriﬁJﬁTﬂ
land is allotted, they shall be able tosﬁﬁbsiruct (-
a2 boundary wall which will pravide segyfity té\ﬁha
stidents and would alsg restrict tgsgitéspassers.

4, It is undsrstood that e/ former L,G
also visited this arfea on 12.3,4T énil indicated the

\aouroximate site and the extent HOFf additional 1znd

with its boundarigs tg be giuan.to the Collegs and
also directed P.W.D,/Delhi Administration to immediate
construct the boundary wall around the additional land
to be made available to the College. We have also 432
ved a communication to this affect bearing Nc.r.1f/
Site/85/Kalindi/81/CU~6621-25 dated™.5,81 from the
Directc? of Bdueation, Dslhi Administration,

S. The main issyse now, ‘which nesds exXamina=—
tion ie whether an area of 0.91 acres can be allott
at the back of the axisting.pond as requested by
Principal of the College,

Commissioner(L) may kindly see and .

forward the case to Commissioner (Planningf. vy /

ﬁaahokvaakah

Dir, (0SB
22,7.61

4
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Land measuring 3.79 acres is made to the College, the total area shall be.
8.11 acres which will suit their requirements. Out of the area of additional
land of 3.79 acres, we have already allotted 2.81 acres against which a
premium of Rs. 14,050 has also been received, though the possession of
this land has not so far been handed over because demarcation of this
area is not feasible as has been explained by Dy. Dir. (ZP) in his note at
page 99-100/N.

3. 2.61 acres of land out of the total area of additional land approx. 3.79
apres already sta allotted to the College. The balance area of 0.9 acres is
to be allotted. The Principal of the (ineligible) requested that this area of
0.91 acres may (ineligible) at the back of the Pond as it could not
(ineligible) at this stage as to how long it will take (ineligible) the Pond.
The land requested for has be (ineligible) in the Plan placed alongside.
The Prin (ineligible) College is of the opinion that in case the strip o
(ineligible) land is allotted, they shall be able to construct a boundary wall
which will provide security to the students and would also restrict the
trespassers.

4. It is understood that the former L.G. also visited this area on 12.3 and
indicated the approximate site and the extent of additional land with its
boundaries to be given to the College and also directed P.W.D./Delhi
Administration to immediate) construct the boundary wall around the
additional land to be made available to the College. We have also received
a communication to this effect bearing No.F.17/Site/85/Kalindi/B1/CW-
6621-25 dated 1.5.81 from the Director of Education, Delhi
Administration.

5. The main issue now, which needs examination is whether an area of
0.91 acres can be allott (ineligible) at the back of the existing pond as
requested by the Principal of the College.

Commissioner(L) may kindly see and forward the case to Commissioner
(Planning).

Ashok Bakah
Dir. (058
22.7.61/

Typed Copy
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M Gmai PROOF OF SERVICE 36

VINAY KUMAR <advvinay10@gmail.com>

ADVANCE SERVICE - COPY OF REPLICATION ON BEHALF OF THE APPLICANT
IN O.A. NO 1348 OF 2024 BEFORE NGT, AS ADVANCE SERVICE

1 message
VINAY KUMAR <advvinay10@gmail.com> Mon, Apr 27, 2026 at 1:12 PM
To: M Qayam Ud Din <advocateqayamsaab@gmail.com>
Bcc: sansar.kumar2018@gmail.com
Sir,
Please find attached herewith the copy of Replication on behalf of the Applicant in the matter - "Anand Puri Govind
Garg Resident Welfare Association Vs. Govt of NCT of Delhi & Ors.", OA No. 1348/2024 before the Hon'ble National
Green Tribunal Principal Bench, New Delhi.
Note:- This email may be used for litigation purposes as a proof of service.
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